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Shri Suresh Chand & Others Petitioners

Va .

Shri S.n.Uiash i Another Respondents

Petitioners through counsel Shri S.K,Sauhney»

(

Learned counsel for the petitioners

submits that the judgment of the Tribunal has

sinoe been odraplied uiith • Hence ^ no action

under the Contempt of Courts Act is called

for. The C.C.P. is accordingly disposed of,

(PeC.JAlN) (V .S.MALIPiATH)
raEP3BER(A) CHAIRMAN

13.1,1992. 13,1,1992.


